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  Heard learned counsels for the applicant and 
respondents. Learned counsel for the 
respondents submitted that it has been 
mentioned in the counter that the claim of 
the applicant has  already been allowed by 
the respondents. Copy of PPO to that effect 
has been filed by the respondents. 

 

No rejoinder has been filed by the applicant. 
Under the circumstances, the O.A. is held to 
have become infructuous and thus disposed 
of. 

 

Learned counsel for the applicant is present. 

 

  

( SWARUP KUMAR MISHRA) 
            MEMBER (J)             

( GOKUL CHANDRA PATI) 
           MEMBER (A)            
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